SCHEDULE |
FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
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1. Name of Corporate Person I( GRS BUSIMESS CUNSUI.TAMTS PRIVATE LIMITED
2| Date of i incorporation of Cﬂrpﬁraie Person | 30/11/2023
3.| Authonty under which Corporate Incorperated under the Companies Act, 2013 having
Person is incorporated /registered authority of Registrar of Companies, Chandigarh

e e e e a. e RS

4.| Corporate identity number / limited liability | UB9200PB2023PTC060126
identity number of Corporate Person

5./ Address of the (ggistqred Office and B-31/21086, Street Mo. 4, Indrapuri, Tajpur Road,
| Principal office (if any) of Corporate Person | Samrala Road, Ludhiana, Punjab, India, 141008
6. Liguidation commencement date of 4th November, 2026

 Corporate Person

7./ Name, address, email address, telephone | Name: Mast Ram

number and the registration number of | Address: 1st Floor, SCO-35, Sector-20C,

the Liquidator Chandigarh 160020
Email id: mrchechi.ip@gmail.com
Mobile No: +91-94172 64876
Regn. No: [BBI/IPA-002/IP-N00211/2017-18/10664
AFA Validity upto: 30th of June 2027

8./ Last date for submission of claims 4th Decemher 2026

Notice is hereby given that K G R S BUSINESS CONSULTANTS PRIVATE LIMITED has commenced
voluntary liquidation on 4th November, 2026.

The stakeholders of K G R S BUSINESS CONSULTANTS PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 4th December, 2026, to the liquidator at the address mentioned
againstitem?7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by postor by electronic means,

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Mast Ram

Date: 04.11.2026 Liquidator of K G R S BUSINESS CONSULTANTS PRIVATE LIMITED
Place: Chandigarh Regn. No.: IBBI/IPA-002/IP-N00211/2017-18/10664
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YES BANK LIMITED

Regd.Off: Yes Bank House, Of Western Express Highway, Saafacnz East,
Mumbai-4 (0055

Eranch Office; Fanipsl

aale notice for sale of immovable properties

E-Auclion Salte Modice for Sale of Immavable Assets uder the Securlisalion ard Reconslriction
of Financial Azsets and Enforcement of Security interast Aot 2002 read with proviso 1o Rule B (G)
of the Secuniy interesi (Enforcement) Rudes, 2002
Motice is heseby given to the publicin general and in particular o the Barrower (3) and Guagantor
15} that the below described immoveble propery morigagedicharged to the Secured Creditar,
ihe physical possessan of which has bean takan by the Authorzed Officer of Yas Bank Lid. 1 &
Sacurad Credibar s be sold on “Ag = wherd is”, “A=is whalizon 23 Mov 20026 lor rectvery al Re
31,06,443.86/- (Rupees thirty one lakhs six thousand four hundred fourty three & eighty
six paise) due as on 3rd -December-2024 respaciive subject ko furthar interast and charges al
contracied rate, dus o the Sacured Crediter Trom (1) Amarpal Singh Clo Plara Singh Address:
House No 1251487 a street Mo 3 Block-C GNE College [shar Magar Ludhlana Punjab
141001(2] Plara Singh Clo Gurdas Singh Address - House No 1251/487 street No 3 Block-
C GME College Ishar Nagar Ludhiana Punjab 141006 {3} Gurpreet Kour Clo Amarpal Singh
Address - House No 1251/497 a street No 3 Block-C GNE Coliege |shar Nagar Ludhiana
Punjab 141006Tha Feserve Prce will be Rz 27,10,000-{Rs Twenty-seven Lakh Ten
thousand only] and the Eames: Money Deposid will be Rs 2,771,000/ (Rs Two Lakh Sewventy-
One Thousand-|

Description of property
Allthe piaca and parcel of non-agricultural property i.g, House No B-29-1251/CM479/A measunng
135 gaj shuated at kshar Magar, Gill NO-2, Comprised in khata nembar 256713274 Khasra No
1062, Jamaband of the vear 2010-2011 page No 2 hadbast Mo 283 of village Gill-2, lshar Magar
tehat and Disll Ludhiana Punjab. East:- Straal Mo 3 28°4" West- Sireet 28'<4 Marth:- Neighbar
43.0" Zouth;- Rented Property 4307
Date and time of e-auction:23 Now | 2026 from 1100 am to 2200 pm with exlensions of 5
minutes each
Last date for submission of bid: 21 Mov 2026 81 300 pm
Date and time of inspecton of property: 20 MNov 2026 friom 1100 am 200
For defailed femms and condiions of the sale, please refer fo the link provided in

I case of any difficulty = obdaming Teader Docurmants! e-hidding calakque or Inspacton ofthe
Immovabie Proparies | Securad Assats and lor Quenes, Fleass Confacl Concemad Officials of
YES BANK LTD, Mr. Amit Sharma  on 9956467418 or E-rail | Amit.Sharmabd@yezbank.in
and Officals of Mis. e-Procurement Technologies Limited (Auction Tiger) Ahmedabad, Web
Portal Address hitps:ssrieesi suctionfiger nat Bidder Support Mumbers; +51 9265562321118 &
907a59188E, O79-E3136880/68136837. E-mail support@auctiontigernet and
A5 contemplaled Lis 138) of the Acl, n cass our duas fegather with all costs, chargas and
axpanses incurred by us ana fenderad at any lime before the date fixed for zale or transfer, the
securad assel shall not be zold or iransfemad by ws; and nofurther step shail be taken by us for
trangdes or sale ofthal secured assel

SALE NOTICE TO BORROWER/GAURANTORS
The above shall be treated as Notice U 511 read with 865 of Secunity Interest (Enforcement)
Failes, 2002, tothe Obligants o pay the same within 15 days from the date of publication,
Date: 061112026 YES BAMK LMITED,
Place: Ludhiana Authorized Officer

DCB Bank Limited

Corporate & Registered Office: 6th Floor, Tower A, Peninsula Business Park,
Senapati Bapat Marg, Lower Parel, Mumbai-400013, Maharashtra
Regional Office: A-Set House, 7/56, D.B.Gupta Road, Karol Bagh, New Delhi— 110005

DCB BANK
APPENDIX IV-A

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction/ Sale notice under the Provision of Rule 8(5) of the Security Interest (Enforcement) Rule,2002 for sale ofimmovable
Assets under the securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
with proviso to Rule 8(6) of the Security Interest (Enforcement) Rule,2002.

Notice is hereby given to the public in general and in particular to the borrower(s)/ Co-borrower (s)/ Mortgagor(s) and the guarantors
(including their legal heirs if any) that the below described immovable properties mortgaged/ charged to DCB BANK LTD. Secured
creditor, the Constructive/ Physical possession of which has been taken by the Authorized Officer of the DCB Bank will, will be sold on

“‘As is where is”, “as is what is”, “whatever there is” and “No Recourse” basis. The property will be sold for recovery of under mentioned
dues and further interest, charges and cost etc. as per the below details:-

2indiaShelter INDIA SHELTER FINANCE CORPORATION LTD. ﬁ i
Home Laaag  Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 ABLE PRO
Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assets And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(2) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued A Demand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property And
The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In General
That The Undersigned Has Taken Possession Of The Property/Ies Described Herein Below In Exercise Of The Powers Conferred On
Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned Against Each
Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The Property/Ies And
Any Dealing With The Property/Ies Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An Amount
Mentioned As Below And Interest Thereon, Costs, Etc.

Sr. Name of 1. Reserve Price / Date of | Type of Amount Due

No. Borrower and 2. Earnest Money Deposit (EMD) |E-Auction|Possession
Guarantors | 3. Bid Increase Amount

1. MR. HARJINDER 1.Rs.1235000/-(Rupees Twelve |26-11-2026| Physical |Rs.1970026/- (Rupees Nineteen Lakh
SINGH and Lakh Thirty Five Thousand Only), | & 11am - Seventy Thousand Twenty Six Only)

MRS. SONIA KAUR | 2.Rs.123500/-(Rupees One Lakh | 12pm
Twenty Three Thousand Five
Hundred Only), 3.Rs.25,000/-

(Rupees Twenty Five Thousand Only)

Litigation details: NA

Details of Mortgage Property: All Piece And Parcel Of Property Bearing House Being M. C. No. 162, Old Ward No. 11, Property Id No.
010317946, Hadbast No. 302, Khewat No. 116, Khatoni No. 123, Khasra No. 4//32/1/1/3/2/2/1 ( 0-8) Having lts 2 Share Measuring 4
Marlas , Now As Per Jamabandi Year 2019-20 Property Falls In Khewat No. 125, Khatoni No. 132, Khasra No. 4//32/1/1/3/2/2/1 ( 0-8)
Having Its 4 Share Measuring 4 Marlas Situated In Village Raipur Viran, Teshil Naraingarh Distt. Ambala, Which Is BoundedAs .
North:- House Tek Chand, / South:- House Radhey Shyam, / East:-area Darshan Bahadur, / West:- House Naraindass And Gali.

Name of the Borrower/Guarantor | Description Of The Charged/mortgaged | Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On  [Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
Mr./ Mrs. Pardeep S/o Surajbhan, | All Piece And Parcel Of One Residential Property Of| Demand Notice 03.11.2026
Mr./Mrs. Roshani W/o Surajbhan, | House AtAraji 2 Kanal 2 Marle Khasra No.30//17/4(2-2),| 12.07.2026

Mr./ Mrs. Surjbhan S/o Hirderam, | Khewat & Khata No.120/144, Jamabandi Year 2017-18| Rs. 1230494/- (Rupees Twelve
Pardeep S/o Surajbhan M/s Waka Rakba Sudkan Khurd Tehsil Uchana Distt. Jind,| Lakh Thirty Thousand Four
Pardeep Dairy Farm Sudkain Haryana Boundary:- East - As Per Sd H/o Satbir & Street, | Hundred And Ninety-Four Only)
Khurd 123 Jind Haryana - 126116 |As Per Deed To Be Executed - Other Property, West - Due As On 12.07.2026 Together
HLKTSVLONS000005168450/AP-| Harikishan, As Per Deed To Be Executed - H/o Birbhan-, | Interest Applicable From
10386528 Branch : Narwana-1 | North - As Per Sd - Panchayat Land, As Per Deed To Be| 13.07.2026 & Other Charges &
Executed - Other Property, South - H/o Birbhan, As Per| Cost Till The Date Of The

Deed To Be Executed - H/o Birbhan & Street Payment.

2. | Mrs. Diya Abrol W/o |1.Rs.4850000/-(Rupees Forty Eight|26-11-2026| Physical |Rs.5504601/- (Rupees Fifty Five Lakh
Mr./ Manish Abrol, Lakh Fifty Thousand Only), & 11am - Four Thousand Six Hundred One Only)
Mr. Raj Kumar S/o Laet| 2.Rs.485000/-(Rupees Four Lakh | 12pm

Gopal Dass, Eighty Five Thousand Only),

Mr. Manish Abrol S/o |3.Rs.25,000/-(Rupees Twenty Five

Mr. Raj Kumar Abrol Thousand Only)
And Mrs.saroj Bala W/o

Mr. Raj Kumar Abrol |
Details of Mortgage Property: All The Piece & Parcel Of House On Plot No 69 Property Bearing No 337¢326u187 Admeasuring
192.1/2 Sq Yards Situated At Abadi Prithvi Teh: Jagadhri Dist: Yamuna Nagar Bounded By- Towards / North: Road / Towards South:
House Of Surinder Singh / Towards East: Plot No 68 / Towards West: Plot No 70.

Litigation details: NA

MR./ MRS. NAYABO , MR./ MRS.
SUNIL KUMAR, MR./ MRS.
SASHIBALA BAKANA 93 PO
SHARIF GARH khewat no 377

All Piece And Parcel Of One Residential Property| Demand Notice
bearing Transfer deed 217 Dated 23/04/2025 of khewat| 12-Aug- 2026
no 377 khatoni no 627-640 J.B. 2023-24, village bakana| Rs. 696733/- (Rupees Six Lakh
tehsil sahabad district kurukshetra Haryana - 136135.| Ninety-Six Thousand Seven
khatoni no 627-640 DIST Property in the favour of Sunil Kumar s/o Sharwan Hundred And Thirty-Three Only)
Kurukshetra, Haryana - 136135 Kumar Ph.No. 9813906370; admeasufing 178.88 Sq|Due As On 11-Aug-2026 Together
HLJGSVLONS000005178241/AP- | Yrds BOUNDARY:- EAST - street 13, WEST - Land of| Interest Applicable From 12-Aug-

) . Jagdish ,NORTH - H/O Dheerajpal ,SOUTH - House of| 2026 & Other Charges & Cost
10393772 Branch :Jagadhri-1 [ 20 o Till The Date Of The Payment.

03.11.2026

OFFICE OF THE RECOVERY OFFICER - I/l
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

SCO 33-34-35, 1st Floor, Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT,

1993.
Exh. No.: 1038
RC/403/2023 21-10-2026
PUNJAB NATIONAL BANK
Versus
SMT. MANJIT KAUR
To

(CD 1) Smt. Manijit Kaur widow of Late Shamsher Singh
resident of Village Dharamgarh, Tehsil Safidon, District -
(CD 2) Ajitpal Singh S/o Late Shamsher Singh R/o
Village Dharamgarh Tehsil Saffidon Dist Jind -
(CD 3) Pritpal Kaur D/o Late Shamsher Singh R/o
Village Dharamgarh Tehsil Saffidon Dist Jind -
(CD 4) Lakhbir Kaur D/o of Late Shamsher Singh
village Dharmender Tehsil Saffidon Distt Jind -
Whereas you the SMT. MANJIT KAUR was ordered by the Presiding
Officer of DEBTS RECOVERY TRIBUNAL CHANDIGARH(DRT 2) who
had issued the Recovery Certificate dated 27/06/2023 in OA/1838/2018
to pay to the Applicant Bank(s)/Financial Institution(s)Name of applicant,
the sum of Rs 1216037 (Rupees Twelve Lakhs Sixteen Thousands
Thirty Seven Only) along with pendentellite andfuture interest @ 5%
w.e.f. 26/07/2018 till realization and costs of Rs. 15000 (Rupees Fifteen
Thousands Only), and whereas the said has not been paid, the
undersigned has ordered the sale of under mentioned immovable /
Immoveable property.
2. You are hereby informed that the 20/11/2026 at 10.30 A.M. has been
fixed for drawing up the proclamation of sale and settling the terms
thereof. You are requested to bring to the notice of the undersigned any
encumbrances, charges, claims or liabilities attached to the said
properties or any portion thereof.

Specification of Properties :
agriculture land measuring 103Kanal-12Marla situated within
revenueestate of Village Dharamgarh, Tehsil Safidon, Distt. Jind is
registeredmortgaged with Bank in this case vide rapat no. 443 dated
09.05.2011.
Given under my hand and seal of this Tribunal on 21.10.2026 at
Chandigarh

(Recovery Officer)
DRT-Il, Chandigarh

3. 1.MR DEEPAK S/O |1.Rs.3500000/-(Rupees Thirty Five|26-11-2026| Physical |Rs.3551310/- (Rupees Thirty Five Lakh
MR. CHAND SINGH, |Lakh Only), 2.Rs.350000/-(Rupees| & 11am - Fifty One Thousand Three Hundred Ten
2.MRS SHAKUNTLA | Three Lakh Fifty Thousand Only), | ~12pm Only)

and 3.Rs.25,000/-(Rupees Twenty Five Litigation details: NA
3.MR PANKAJ Thousand Only)

MR./ MRS. DARSHANA DEVI W/O| ALL PIECE AND PARCEL OF ONE RESIDENTIAL|Demand Notice
NAFE SINGH, MR./ MRS. NAFE | PROPERTY REGISTRATION NO - 254/2013 (Mutation| 12-Aug- 2026
SINGH S/O TEK CHAND, MR./ No. 4010), 9 MARLE ADMEASURING AREA272.25 SQ. | Rs. 1131883/- (Rupees Eleven
MRS. SANTRA W/O TEK CHAND | YARDS MOZA BUDAK UP TEHSIL BALSAMAND/| Lakh Thirty-One Thousand Eight
;House No 523 Ward No 1, Burak | D|STRICT - HISAR, HARYANA- 125001 IN FAVOUR OF | Hundred And Eighty-Three Only)
23 Burak Up-tehsil Balasmand SMT. SANTRA DEVI W/O TEK CHAND BOUNDARY:-| Due As On 11-Aug-2026 Together

District Hisar Haryana - 125001 EAST - House of Naresh Jangra, WEST - Street, NORTH| Interest Applicable From 12-Aug-
LAHSSVLONS000005164222/AP- | “gi i 'S0 TH- Straet ’ 2026 & Other Charges & Cost

10364822 Branch : Hisar-1 Till The Date Of The Payment.

04.11.2026

Details of Mortgage Property: All Piece And Parcel Property Id-8bbndnq7 Admeasuring Area 25.66 Sq. Yards Situated At Moje Kheri
Sampla Tehsil Sample Dist. Rohtak. Bounded By. East-07 Ft, 03 Inch Old Market Committee Road / West-08 Ft, 01 Inch Shop Of
Ravinder / North-30 Ft6 Inch, Godown Of Satyawan /South-29 Ft8 Inch, Shop Of Rajsingh.

4. | MR. KULDEEP SINGH |1.Rs.720000/-(Rupees Seven Lakh|26-11-2026
and Twenty Thousand Only), & 11am -
MS. BALADEVI  |2.Rs.72000/-(Rupees Seventy Two| 12pm
Thousand Only), 3.Rs.25,000/-
(Rupees Twenty Five Thousand Only)

Physical |Rs.2020006.89/- (Rupees Twenty Lakh
Twenty Thousand Six And Paise Eighty
Nine Only)

Litigation details: NA

MR./ MRS. MEENA W/O MR. MR./ | All Piece And Parcel Of Khewat No. 568 & Khata no | Demand Notice 04.11.2026
MRS. MUKESH S/O MR. SATBIR, | 773, Kite 18, Khasra No. 65//6(8-0), 7(8-0), 8(8-0), | 12.07.2026

LOVELY HAIR SALOON ,HOUSE | 9(8-0), 10(8-0), 11(8-0), 12(8-0), 13(8-0), 14 (8-0) | Rs. 796476.89/- (Rupees Seven Lac
NO 86 RAWALWAS KHURD 52, 15(8-0), 16(8-0), 17(8-0), 18(8-0), 19(8-0), 20(8-0), | Ninety Six Thousand Four Hundred
Haryana-125001 21(7-16), 65//22(6-13), 25(6-13), Barakaba 141 | Seventy Six and Eighty Nine Paise)
LAHSVLLONS000005091420 & Kanal 2 Marle ka 5/2822 Bhag Bakdar0-5 Marle , | Due As On 12.07.2026 Together
LAHIVLLONSO000005146488/AP- | y/jjage Rawalvas Khurd, Tehsil & District Hisar, | Interest Applicable From 13.07.2026
10213590 & AP-10327966 Branch | 1o 0 B OUNDARY: East : 31 Ft. Plot Lilu Ram | & Other Charges & Cost Til The

: Hisar-1 West : 31 Ft. Street North : 45 Ft. House Suresh | Date Of The Payment.
Kumar, South : 45 Ft. House Krishan Kumar

Details of Mortgage Property: All That Part And Parcel Of The Property Consisting Of A Property Measuring 5 Marla Being 1/2share
Out Of Land Measuring Ok-10mcomprised In Khewat N0.91/89, Khatoni No.105, Khasra No. 114, (0-10), Kitta-1, As Per Jamabandi For
The Year 2017-2018, Situated At Village Begpur, Tehsil.dhand, Dist. Kaithal .

Mrs. Kavita W/o Ashok Kumar, |All Piece And Parcel Of One Residential Property Of | Demand Notice 04.11.2026
Mr. Ashok Kumar S/o Khewat No. 389, Khatoni No. 492, 1/8 Part Of Rakba | 12.07.2026

Ramkumar, Ashok Furniture C/o |3 Kanal 12 Marle Waka Siwara Tehsil Bawani Khera | Rs. 594335/- (Rupees Five Lakh
Ashok, Mr. Ramkumar S/o Shr District Bhiwani Haryana-127032 BOUNDARY:- | Ninety-Four Thousand Three

Singh , 48 Siwara 50 Siwar EAST - NOT MENTIONED, WEST - NOT | Hundred And Thirty-Five Only) Due
Bhiwansi,ha(;yaga-127032 / MENTIONED, NORTH - NOT MENTIONED, As On 12.07.2026 Together Interest
LABWSVLONS000005179174 _ Applicable From 13.07.2026 & Other
AP-10413409 Branch : Bhiwani-1 PO TH-NOTMENTIONED Charges & Cost Till The Date Of
The Payment.

. . .Rs. - 26-11-2026| Physical |Rs.3677886/- (R Thirty Six Lakh
P VR VI::; SAN ;i\?: Easlfhogﬁ‘?; gﬁgﬁgz;d'l' gﬁ?ytgl & 11am - ysiea S:venty Seven(Trllng:asnd Elig);n I-Ii)L(Jnd?ed Place: Jind, Hisar, Bhiwani, Kurukshetra For India Shelter Finance Corporation Ltd (Authorized Officer)
MRS.SONI SAINI 2.Rs.255000/-(Rupees Two Lakh |  12pm Eighty Six Only)
Fifty Five Thousand Only), Litigation details: NA
3 Rs.25,000/-(Rupees Twenty Five SHREYANS FINANCIAL AND CAPITAL SERVICES LIMITED
Thousand Only) UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30TH SEPTEMBER 2026
Details of Mortgage Property: All The Piece & Parcel Of Property Admeasuring 100 Sq Mtrs Situated At Ward No 6 Gohana Dist: (Rs. in Hundreds except EPS data)
PanipatBounded By Towards East: Passage / Towards West: House Sardari Lal Towards South: Passage. Particulars Quarter Ended | Quarter Ended | Half Year Ended
Date and time of submission of EMD on or before 25-11-2026 up-to 6:00 PM, with request letter of participation KYC, Pan Card , Proof of 30.09.2026 30.09.2925 30.09.2026
EMD at email id kapil. mangal@dcb.bank.in, lokesh.mittal@dcb.bank.in and nikunj.mathur@dcb.bank.in The intending purchasers/bidders are (Un-audited) | (Un-audited) (Un-audited)
required to deposit EMD amount either through Demand Draft/Pay order in the name of the beneficiary DCB Bank LTD. Total Income 5,084.03 16,379.94 5,149.08
Inspection Date and Time:- of all properties from 16-11-2026 to 20-11-2026 Between 11:00AM to 04:00PM contact to Mr. Kapil Mangal — Net Profit/(Loss) for the period (before Tax, Exceptional and/or
Mo.No - 9315551041, Mr. Lokesh Mittal - Mo.No.-7042178870 and Mr.Nikunj Mathur - Mo.No.-9818979116 between 11amto 6pm. Extraordinary Items) 3,137.00 | 14,716.61 1,360.94
TERMS AND CONDITIONS OF THE E-AUCTION Net Profit/(Loss) for the period before Tax (after Exceptional and/or 3.137.00 14.716.61 1360.94
1) The properties are being sold on an “as is where is”, “as is whatis”, “as is how is” & on a “No Recourse” basis without any kind Extraordinary Items) P — —
of warranties &indemnities. Net Profit/(Loss) for the period after Tax (after Exceptional and/or 279448 |  11.443.23 1018.42
2) All Statutory Dues/Attendant Charges/ Other Dues including registration charges, stamp duty, taxes, etc. shall have to be Extraordinary Items) T T RS
borne by the purchaser and the Authorizes Officer or the bank shall not be responsible for any charges, lienin encumbrances Total Comprehensive Income for the period [Comprising Profit / (Loss)
orany other dues to the government or anyone else in respect of the e-auctioned property not known to the bank, the Bidder for the period (after tax) and Other Comprehensive Income (after tax)] | (%491:66) | (17.455.32) 15,387.98
ig acli\_/i.sed to make their own indepen_dgnt enquiries regarding the encumbrances on the property including Statutory Equity Share Capital (Face value per share Rs 10/-) 1.00,000.00 | 1,00,000.00 1,00,000.00
Liabilities, Arears of Property Tax, Electricity Dues etc. Otfrer Eaui - - -
3) The auction sale shall be "online e-auction" bidding through website https:// bankauctions.in on the dates as mentioned in the e'r qurty = : :
table above with Unlimited Extension of 5 Minutes. Bidders are advised to go through the detailed terms and conditions of Earning per share (of Rs. 10/-each) (for continuing & discontinued
auction sale before submitting their bids and taking partin e-auction sale proceedings. gpefatz'fg?? ted 0.8 114 0.10
4)However, DCB Bank reserves the right to conduct the auction through public auction, e-auction, private treaty, or any other asic & LUt - . '

manner permissible by Law.

5) The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance,
which is mandatory for e-bidding, from auction service provider (M/s. bankauctions.in and foreclosureindia.com., (Contact
T.Jaya Prakash Reddy, Mob. No: 8142000064 : Back End Office : 8142000066/63/62, Office mail Id : info@bankauctions.in
& Mail Id: prakash@Bankauctions.in at their web portal https://bankauctions.in/.

6) Bidders are advised to refer to link https://www.dcb.bank.in/cms/showpage/page/customer-corner for the detailed terms and
conditions of auction sale before submitting their bids.

7) The interested bidders are required to apply in prescribed format which is available along-with the offer/tender document on
the website.

8) The sale shall be subject to the outcome of any pending litigation at any court or Tribunal.

Sd/-,
Date: 06.11.2026 Authorized Officer,
Place : Haryana DCB Bank Limited

Note: The above is an extract of the detailed format of Financial Results filed with the Stock Exchnage under Regulation 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full Format of the Financial Results is available on
the website of Company and Metropolitan Stock Exchange of India Limited at www.sfcsl.co.in and www.msei.in respectively. The
same can be accessed by scanning the QR code provided below: For and on behalf of the Board

s (e Sd/-
Kirti Kumar Jain
Date : 05.11.2026 Executive Director
Place : Ludhiana haH DIN-00932391
Registered Office : C/o Shree Rishabh Papers, Village Banah, Distt. Nawanshahar, Punjab-144522
Tel. No. 91-1881-273627-28, Fax No. 91-1881-273645, Email: sfcsl141@gmail.com
Website: www.sfcsl.co.in CIN - L65921PB1984PLC005967

Credila

i Fifr e Lew Jprli &
POSSESSION NOTICE 4
(For immovable property)
Rulo B (1)
Whereas, The undersigned besng the Aulhonsed Cfficer of Credila Financial Services
Limited [Hereinafter referred as "Credila") under the Securilisation and Reconstruction of
Financial Assats and Enforcament of Securily Interest Ack 2002 ("Act™] and in exerzize of
powers conferred under section 13{12) read with rule 3 of the Secority Interes! (Enforcement)
Rides, 2002 iszued a Demand Moboe dated 17th August 2026 cafing upon the bomawer
Komalpreet Kaur, Lovepreet Kaur, Kulwinder Singh and Gurpreet Kaur {0 repay ihe
araunt menfionad In the notice aggregating Re, 26,716,608 - [Rupees Twenty Six Lakhs
aixteen Thousand Six Hundred and Eight Only), as on 13.08:2026 plus acorsd infsrast
unrealized nierest al the contrachual ratels) together with incidental expenses. costs,
charges ele. il he date of payment o Credila, within 80 days from the date of the natice.
The BorrowerMortgagorGuarantors having faded (o repay the amaunt, nolice is hareby
given to the BorrowerMortgagorGuarantors and the public in general that the undersigned
baing e Authorzed Officer of Credila has laken Symbolic possession of the property as
described herein below inexercise of powers conferred wpon him under sub-saction (4] of
Saclion 130fthe Act. read with rule 8 of the Secinty Interest{Enforcement) rules, 2002 on this
02 day of Movember of the year 2026.
The BomowarMorigagorGuarantars: in particular and the public In general & haraby
cautioned notto deal with the propery and any dealings with the propery will be subject ko the
change of the Credia Financlal Services Limlted, 2nd Floor, AllCarge House, Kalina, C5T
Road, Santacruz [East), Mumbai - 400098, India for an amouni of Rs, 26,16,608/- [FIupE»-EE
Twenty Six Lakhs Sixteen Thousand Six Hundred Eight Only), as on 13.08.2026 plus
accrued inberssl’ unreshzed mieresl al e contraclual ratels] tagathar with incdantal
expenses, cogis, charges, ete, fillihe date of final payment is made to Credia
The Bormower's/Morlgegors ' Guarantors” aftention is invited b provisions of sub-Sechon B of
Sectiontdofihe Act Inrespact of time available, o redeem the Secured Assats.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Property Bearing Khewal No. 561, Khatoni No. 1645-1657 Kitte 44 Measuring 265
Kanal 11 Marla & Its 24001444592 Share Which Comes To Property Measuring 0-8
Marla (224 Ft.) 40x60 Situated In The Revenue Estate Of Village Chabhal Katan
Tehsil & District Tarn Taran (Punjab), Bounded As Under: East: Gali, West: Other
Property, North: Gali, South: Gali,

Data 02 11.20%%6
Place: Tam Taran

{Authorised Officer)
Credila Financlal Services Lirmnited

SCHEDULE 1|
FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHDLDERS OF
KGR S BUSINESS CONSULTANTS PRIVATE LIMITED
. Mame of Corporate Persaon K G R 5 BUSINESS CONSULTANTS PRIVATE LIMITED
Diale of incorperabon of Coporate Person BRI
| Aighority under which Comarale [ ncorporalisd woder the Comgares bt 2013 Faving
Person i incorposated Tragistened authority of Registrar af Comparees, Chandigarh
< Larporabe wenlity puamsier | limsbad liablity | UES200PB20Z3IPTCOR0N 26
erility rumber of Comporale PeErson |
5, Adcess of the mégshendsd Dffice and B-312106, Stresd Mo, &, bndrapurt. Tajpur Road,
Prircipat affice (if anyk of Camparale Parson | Sameela Rioad, Ludhiang, Purgab, Incia, 1410608
| 4th November, 2026

il ey | -

=

6. Ligualaon cammensamind dat ol
Corparate Person
Mama, address, emad adoress, lelephone | Mame: Mast Ram
nunbar and tha ragistration rumbar of Address: 151 Floor SG0-35 Sector-M0C
the: Ligtidatar Chandiga 160020
Email id: mrchachi.ip@omail.com
Meohils Mo: +%1-34172 G4E7E
Regn. Mo: EBRITPA-IO2NIP-X00211/2017- 181 D664
&F8 Valldity upte: 30th of June 2027
H. Last date for ssbhmission of claims | #th Decamber, 2026
Mobice i heredy geven fhat K G R § BUSINESS CONSULTANTS PRIVATE LIMITED has commenced
wilanbey igusdahon on i Movember, 2026
The stakeholdes of K G R 8 BUSINESS CONSULTANTS PRIVATE LIMITED ars hereby caliad dpan to
vt 2 proof of thar daims, on ar bedore dth Decembeer, 3028, [o1ha liquidsioe al the agdrass manfoned
aqainst ilem 7
Tha fingacial creditors shall submik their prood of dasms by elaclranic maans only. 49 other stakahalders
miay subhmid the proaf of claims in persan, by pastar by elechonc means

Submisslon of falss or misleading proofs of clalm shal! attract penalteas.

Sdi-
Mast Ram
Date; 0211 2035 Liguidator of K G R S BUSINESS CONSLLTANTS FRIVATE LIMITED

Place: Chandigarh

Credila

P Bl bt Som vt

POSSESSION NOTICE

{For immovable property)
Rude & (1)

Wheareas, The undersigned being the Awthonsed Officer of Credila Financial Services
Limited) (Hareinafier referred as "Credila”™) under i Securilisation and Reconstruction of
Financal &ssels and Enforcemant of Securily inlerest Acl 2002 (“Act™) and in exercisa of
povers conferred under section 134 12) read with rule 3 of the Security Interest [Enforcement]
Rufas, 2002 issued a Demand MNobice dated 17th August 2026 calling upen the bomower
Hardeep Kaur, Davinder Singh and Sandeep Kaur 1o repay e amaunt mentionsd in e
nobce aggregating Rs. 21,44,871/- (Rupees Twenty One Lakhs Forty Four Thousand
Eight Hundred and Seventy One Only), as on 12,08 2026 plus scoued inferestiunrealized
interast 2t the contraclual rabeds) logather with incidental expenses, cosle, chamas, elc B the
dateof payment io Credila, within 80 days from the date ofthe nolice

The Borowss/MorgagoriGuarantors having failad 1o regay the amaunl, nobce s harsby
given 1o the BorrowerMortgagoriGuaranions and fhe public in peneral thet the undersignad
baing the Authonzed Officer of Cradila has 1aken Physical possession of the propery as
described hersin balow inaxercise of powers conferred upan lim wndar sub-saction (4] of
section 13 of tha Act, read with rule 8 of the Security Interest {Enforcament) rules, 2002 on this
03 day of Novernber of the year 2026.

The Borrowerblorigagor'Guarantors i parfculzs and the public in general is herety
cautionad nol 1o deal with the proparty and any dealings with (ha progearty will b subject b tha
charge of the Credila Financial Services Limited, 2nd Floor, AllCargo House, Kaling, C5T
Road, Santacruz (Easf), Mumbai - 300098, India for an amount of Rs, 21,44, 871 [Rupees

CHD CHEMICALS LIMITED

Corporate Office: Plot No 331, Industrial Area, Phase 2, Panchkula
Tel: +91-172- 5070373; Email: info@ccichd.com; Website: www.chdchemicals.com

CHD CHEMICALS LIMITED ("the Company") hereby informs that the Board of Directors of the Company at their meeting
held on 4" November, 2026, have inter-alia, considered and approved the unaudited Financial Results for the quarter and
half year 30" September, 2026 along with Report issued by Statutory Auditors of the Company.

In compliance with Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015 (as amended from time to time) the aforesaid Results have been published on the website of the Company
(https:/ichdchemicals.com/pdfichd%20financial%20result/chd-q2-sep-2026-27.pdf) and website of the BSE Limited at
(https://www.bseindia.com/corporates/anndet_new?newsid=caaeb27e-5061-4635-aa26-016327fa71b2)

The same are now being made available through Quick Response Code ("OR Code") given below:

(CIN: L24232CH2012PLC034188)

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER 30™ SEPTEMBER, 2026

Twenty One Lakhs Forty Four Thousand Elght Hundred and Seventy One Only), 25 on
12.08.2026 plus accrued interest’ unrealized interas! at the conlrachual ratels) bogether wilh
incidental expenses, tosls, charges, efe. fill the date of fing! payment is made o Credila.

The Bormowersivicrigegors ' Guarantors” attertion:is mvited to provisions of sub-Seclion & of
Section1doftheAct, inrespect of Bme available, 1o redeem the Secured Assets.

DESCRIPTION OF THE IMMOVAEBLE PROPERTY

PROPERTY MEASURING 00 KANAL 6.66 MARLA, BEARING KHEWAT NO. 200 [
KHATONI NO. 404 COMPRISED UNDER KHASRA NO. ZE6(2({3-4), 151/4{0-3), KITTE
02, LAND MEASURING 3 KANAL 7 MARLA, SHARE TO EXTENT OF 20v201 L.E. 00
KANAL 666 MARLA, SITUATED AT VILLAGE DHANAULA /D, TEHSIL & DIST.
BARNALA, PUNJABAND BOUNDED BY: NORTH: VACANT PLOT 50° EAST: STREET 18’

Date : 04-11-2026
Place: Panchkula

link to company website

O C

S S

F:-"ﬂi:;fi: 2 FOR CHD CHEMICALS LIMITED

T W SD/-

o ANKIT KOTHARI
Pt = MANAGING DIRECTOR

WIDE 37" WEST: PASHU MANDI 3T SOUTH: VACANT PLOT 30°.

Data :03.11.2026
Place: Barnala

[Authortzad Officer)
Credila Financial Services Limited

Regn. Mo.: iBEVPA-0020P-MO0E2 1172007 - 1801 0664

Possession Notice

Whereas, the undersigned being the Authorized Officer of Asset Reconstruction Company (India) Limited acting in its capacity as Trustee of
ArcilArcil-Trust-2026 -015 ("Arcil" ("Arcil") under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) ("said Act") and in exercise of powers conferred under Section 13 (12) of the said Act read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 ("said Rules") issued a demand notice dated, calling upon the borrower viz.,, the guarantors and
the mortgagors to repay the amount, details of which are mentioned in the table below:
The borrower/guarantor(s)/mortgagor(s) having failed to repay the said amounts, notice is hereby given to the borrower/guarantor(s)/mort-
gagor(s) in particular and the public in general that the undersigned has taken possession of the underlying Immovable Property described
herein below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the said Act read with Rule 8 of the said Rules
on "AS IS WHERE IS & WHATEVER THERE IS BASIS" on the date mentioned below.
Name of the Borrower|  Description of the Secured Asset (Immovable Property) Total Outstanding Dues (IN | Date of |Date of
(s) /Co-Borrower(s) R.s) Demand | Posse
Mrs. Priti Singh Mr. | All that piece and parcel of: Property Situated at Village - Lalru Rs. 615108.4/- Notice | ssion

Bharat Singh Priti | rgtgii. Derapassi Distt. SAS Nagar 140501 Area Admeasuring (IN| ,Rupees Six Lakn Fifteen

Boutique Thousand One Hundred and | 06-01- | 03-11-
(Prospect No  [SQ. FT.): Property Type: Area_Admeasuring Property Area: 900 | Eight Rupees and Forty Paise | 2026 | 2026

1L10295044) Only

The borrower/guarantor(s)/mortgagor(s) in particular and the public in general are hereby cautioned that Arcil is in lawful possession of the
Immovable Property mentioned above and under Section 13(13) of the SARFAESI Act, 2002, the borrower/ guarantor(s)/mortgagor(s) or any per-
son whatsoever, shall after receipt of this notice not transfer by way of sale, lease or otherwise deal with/ alienate the Immovable Property, without
prior written consent of Arcil and any dealings with the Immovable Property will be subject to the charge of Arcil for the amount as mentioned above
along with future interest at the contractual rate on the aforesaid amount together with incidental expenses, cost, charges etc.

The borrowers'/guarantors'/mortgagors' attention is invited to the provisions of the Sub-Section (8) of Section 13 of the said Act, in respect of time
available to redeem the above mentioned Immovable Property.

Place: Punjab, Date: 06-11-2026 Sd/- Authorised Officer, Asset Reconstruction Company (India) Ltd (In capacity as Trustee)
ASSET RECONSTRUCTION COMPANY (INDIA) LTD. ciN No.-U65999MH2002PLC134884
Registered Office: The Ruby, 10th Floor, 29 Senapati Bapat Marg, Dadar (West), Mumbai-400028. Tel: +91 2266581300. Website: www.arcil.co.in

epaper.financialexpress.co

. . More r’p

“M THE KANGRA CENTRAL CO-OP BANK LTD.

BRANCH OFFICE: RAJIANA DISTRICT KANGRA (HP), PH. NO. 01892-267493

[Rule-8(1)] POSSESSION NOTICE (For Inmovable Property)

Whereas, The undersigned being the Authorised Officer of the The Kangra Central Co-Op Bank Ltd. Rajiana
Branch, Distt. Kangra (HP), under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under Section 13 (12) read with Rule 8 of
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 15.07.2026 calling upon the
borrower(s) Sh. Sushil Kumar S/o Sh. Kishan Chand Ward No. 5, Village Nehar, PO Upperly Kothi, Tehsil
Nagrota Bagwan, Distt. Kangra (HP) Guarantor(s) 1. Sh. Deep Chand s/o Sh. Kishan Chand Ward No. 5,
Village Nehar, PO Upperly Kothi, Tehsil Nagrota Bagwan, Distt. Kangra (HP), 2. Smt. Baby W/o Sh. Sushil
Kumar, Ward No. 5, Village Nehar, PO Upperly Kothi, Tehsil Nagrota Bagwan, Distt. Kangra (HP) to repay the
amount mentioned in the notice, being Rs. 7,91,157/- (Rupees Seven Lac Ninety One Thousand One
Hundred Fifty Seven Only) With Further interest w.e.f. 19.07.2026 at agreed rate and other expenses and
charges applicable within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general,
that the undersigned has taken possession of the property described herein below in exercise of power
conferred on him / her under section 13 (4) of the said Act read with Rule 8 of the said Rule on this 30th day of
October of the year 2026.

The owners/occupiers of the property are directed to handover the vacant possession with in 30 DAYS of this
notice to avoid use of force or other measures with the assistance of District Magistrate u/s 14 of the act. The
owner/occupiers may please note that after 30 days from the date of this notice, property will be auctioned.
The borrower in particular and the public is general are hereby cautioned not to deal with the property and any
dealing with the property will be subject to the charge of the The Kangra Central Co-Op Bank Ltd. Rajiana
Branch Distt. Kangra (HP), for an amount of Rs. 7,91,157/- (Rupees Seven Lac Ninety One Thousand One
Hundred Fifty Seven Only) With Further interest w.e.f. 19.07.2026 at agreed rate and other expenses and
charges applicable.

DESCRIPTION OF THE PROPERTY
Land bearing Khata No. 160, Khatoni No. 193, Khasra No. 327, Kita-1, total area 0-11-10 Hects. to the extent of
546/1110 share area 0-05-46 Hects. situated at Mohal Ustehar, Moza Jhikli Kothi, Tehsil Nagrota Bagwan, Distt.
Kangra (HP) Jamabandi for the year 2016-2017.

Date: 05.11.2026
Place: Rajiana

Authorised Officer,
The Kangra Central Co-Op Bank Ltd.

apers and Magazines telegram group join Search https://t.me/NewsTG8 (NewsTG8) ya Whal’l’agram me.m this Number 8890050582
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